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G.P. Fund gratuity and pensions
which have not been finalised uptil
30th April, 1962, State-wise;

(b) for how many years they have
been pending;

(c) whether it is a fact that the
personnel concerned were released
three to four or two to three years
back;

(d) the causes of delay for thc
finalisation of their cases; and

(e) the steps Government proposc
to take to remove them and the time
by which they will be finalised?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). The re-
quisite information is being collect-
ed from the Lower Formations and
will be placed on the Table of the
House. ‘

Import of Re-rolling Machinery

3117. Shri Prakash Vir Shastri: Will
the Minislier of Steel anq Heavy In-
dustries be pleased to lay on the
Table a statement showing:

(i) the value of import licences is-
sued to various re-rollers during thc
last /10 years, stating the name of
each re-roller (ii) the value of import
licenc~s granted to them for import of
re-rolling mill equipment or machi-
nery?

The Minister of Steel and Heavy
Industry (Shri C. Subramaniam):
The information is being collected
and will be laid on thc Table of the
House.

Allotment of Billets

3118. Shri Prakash Vir Shastri: Will
the Minister of Steel ang Heavy In-
dustries be pleased to lay on the
Table a statement showing:

(a) the allotment of billets or scrap
to re-rollers from 1952 to 1881, giving
the name of each re-roller, tonnage
allotted every year during 1952 to
1961; and
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(b) in the case of each-roller, the
capacity that was recognised by the
Government for allotment of billets
or scrap until the end of 1959 and the
capacity that has been recognised by
the Government for allotment of
scrap and billets for the year 19617

The Minister for Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The following satements
are laid on the Table of the House:

STATEMENT ‘A’—regarding re-
rollers working on billets
showing individual capacity
in 1946, thc cntitlement of
billets based on their per-
formance during 1960-61 as
also the billets allotted to them
‘during the years 1957 to 1961.
Figures for billet allotments
during the earlier years arc
not readily availablc.

STATEMENT ‘B'—total scrap
made available for distribu-
tion to scrap re-rollers dur-
ing the years 1952 to April,
1962. Figures regarding allot-
ment of scrap to individual

re-rollers are not readily
available,
STATEMENT ‘C’—List of scrap

re-rollers showing their capa-
city assessed in 1946. This
has not undergone any
change so far.

|Statements ‘A’ to ‘C’ placed in Lib-
rary Sec. No. LT—194/62).

Excavations in Kashmir

( Shri P, K. Deo:
3119. < Shri Kohor:
| Shrimati Shashank Manjari:

Will the Minister of Scientific Re-
search anq Cultural Affairs be pleas-
ed to state:

(a) whether pre-historic Megaliths
were found in a recent excavation in
Kashmir;

(b) if so, details thereof; and
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(c) where these excavations were
conducted?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c¢). The Archacological
Survey of India has undertaken ex-
cavations at the wellknown megali-
thic site of Burzahom, ang a report
has becn published in Indian Archae-
ology—A Review: 1960-61. It is re-
ported that the State Department of
Archaeology has found megaliths at
Khurhom in Kashmir valley.

Royalty for Mining Leases

3120. Shrimati Sarojini Mabhishi:
Will the Minisier of Mines and Fuel
be pleased lo state:

(a) what is the rate of royalty
given to mining leases;

(b) the rate of royally for the use
of foreign patents in India;

(¢) the total revenue by way of
royalty charges during 1961-62; and

(d) the basis on which royalty rates
have been fixed?

The Deputy Minister in the Minis-
try of Mines ang Fuel (Shri Hajar-
mavis): (a) and (d). The rates of
royalty on various minerals are pres-
cribed in Schedule II to the Mines &
Minerals (Regulation and Develop-
ment) Act, 1957 (67 of 1957). These
rates are uniformally applicable to all
leases.

(b) This does not relate to mining
leases. The information will be col-
Jected and will be placed on the Table
of the House.

(¢) Information is being collected
from the State Governments and will
be placed on the Table of the House.
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